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1
IN THE HON'BLE NATIONAL GREEN TRIBUNAL
(PRINCIPLE BENCH AT NEW DELHI)
MA No.63/2024
IN
O.A. No.199 OF 2023
IN THE MATTER OF:
Kapil Dev ...Applicant
Versus
State of Punjab & Ors. ..Respondents

REPLY TO OBJECTIONS FILED BY THE APPLICANT

1. That the present objections have been preferred by the Applicant
to the Action Taken report filed by the Respondent/Punjab Mandi
Board. The Applicant has in its objections sought to contend that
the Board has failed to dispose the garbage in scientific manne
and pleaded misleading facts and inordinate delay in installation
and operation of Static composter.

2. That at the outset the contents of the objections are denied and i
is stated that all the contents of the same are denied.

3. That the Action taken report dated 13.08.2024 provides as under:

/]7/ "In view of the above facts of the case, the board has issued
following directions to District Mandi Officer, Ludhiana vide letter
No.375-76 dated 16.01.2024.-

.. Punjab Mandi Board shall Process the legacy solid waste a.

well as the fresh waste as per the provisions of Solid Waste

Management Rules, 2016.




1.

.

4. That
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Punjab Mandi Board shall provide adeguate arrangements for
management of Solid waste which may include installation of
mechanical composter or comgosting pits or any other
mechanism, immediately.
Punjab Mandi Board shall properly handle and manage the
solid waste as per the provisions of the Solid waste
Management Rules, 2016 and ensure that the Solid Waste
Management Rules, 2016 and ensure that the solid waste is
segregated & disposed off in an environmentally sound
manner.
Punjab Mandi Board shall ensure that there are no usages of
single use plastic-thermocol disposable items such as water
bottles/water pouches/water cups, plates, forks, spoons
Straw etc. and single use decorating material made 0(‘
plastic-thermocol or any other biodegradable material in the
premises.

the Board vide its Action taken report had stated as under:

“"ACTION TAKEN

II.

I1I.

Iv.

A. WASTE DISPOSAL

Agreement entered into for installation of a compactor a
the New Vegetable market, Ludhaina.

Punjab Mandi Board has provided highly valuable land
measuring 1500 Square yards to the Municipal
Corporation, Ludhiana for instalment of the compactor.
Municipal Corporation, Ludhiana has started the work of
installation of the compactor. It is stated that the building
of the same is now almost ready. Photos of the present
state of the construction Is attached as Doc-1.

As per the agreement, Market Committee, Ludhiana will
provide segregated waste to the compactor site and the
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Municipal Corporation Ludhiana will dispose of the waste
as per the Solid Waste Management Rules.

B. CLEANING AND GARBAGE COLLECTION

L. Contract for cleaning and garbage collection from the New
Vegetable Market was earlier awarded to M/s The Gill Co-
op L&C Society.

II.  The contractor in the evening dump the collected garbage
at a designated place in the evening and after cleaning the
market thoroughly garbage is lifted at night, so as to not
cause inconvenience to the public in the morning.

ITII. Contractor is obliged to dispose of the garbage away from
the vegetable market and as per this Honble Tribunal’s
directions.

IV. Contractor for the said purpose has entered in to
agreement with A2V infra Services. The said firm disposes
of the garbage from the vegetable market in accordance
with the Solid Waste Management Rules, 2016. Punjab
Mandi Board conducting inspection regarding the same.

V.  There is no aumping site near the colonies adjoining the
vegetable market. Any remedial action has already been
taken by the Punjab Mandi Board.

VI. The estimated volume of waste in the vegetable market is
approximately 10182.60 cubic metre which corresponds to
about 2050 trolleys of waste.

VII. An agreement has been entered into between the Market
Committee, Ludhiana and M/s Yawar Abass GoVt.
Contractor for sanitation/cleaning work at New Vegetable
Market Ludhiana for the year 2024-25 pursuant to an
Auction.

VIII. Under the contract, the contractor has to independently
arrange for the disposal of the collected waste outside the
market and ensure proper disposal in accordance with the
NGT guidelines. ”

5. That the Mandi Board has duly performed its duties as directed by

this Hon’ble Tribunal and the objections are liable to be rejected.
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The Applicant has made false averments and pleaded misleading
facts.

PARAWISE REPLY:

1. The content of Para No. 1 of the objection are wrong and
denied. As per the proceeding of meeting dated 19-10-2023
between Municipal Corporation Ludhiana(MCL) and Punjab Mandi
Board(PMB), it was resolved that PMB will provide land measuring
1500 sg. yard each in SabzimandiKarabarchowk and Grain Market

Gill Road to Municipal Corporation Ludhianaand Municipal
Corporation Ludhiana will install the compactor and dispose off the

garbage as per Solid waste Management Rules 2016. Municipal
Corporation Ludhiana will also take NOC from Sewerage Board and
Pollution Board. As per the proceedings the land is given to MCL
on lease. It is therefore submitted that MCL is responsible for
disposing of garbage as per NGT quidelines. Further the
compactor has been duly installed and is functional at the site.
True translated copy of proceeding and photograph is attached as
Document RP-4/3 & Document RP-4/4 respectively.

2. That contents of Para No.2 of objections as stated are
wrong and denied. It is submitted that in furtherance of Solid
Waste Management Rules, 2016, the MoU with MCL was
executed and for the purposes of solid waste management, land was
provided toj MCL on which compactor has been installed and is
functional. Averment as regards Tajpur Primary Dump does not
pertains to the answering Respondent hence no -reply is being given

by the answering Respondent.
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3.  That contents of Para No.3 of objections as stated are
wrong and denied. In response to contents of Para No. 3, it is
further submitted thatin respect of the fire incident of 25-04-2022,
MCL has imposed fine of Rs.25000 each under NGT guidelines on
23-04-2022and 26-04-2022. True copy of the fine imposed by MCL
are attached as Document RP-4/5 & RP-4/6. It is submitted tha}
the Ld. CIM Ludhiana summoned market committee Ludhiana fo%
appearance on 12-05-2022 and market committee Ludhiané‘
deposited fine of Rs. 10000 each in both challans on 13/08/2022.
As far as averment as regards incident of fire dated31-10-2024
and 02-11-2024 is concerned no information or complaint
regarding fire incidence was received in Market committee
Ludhiana office.

4. That contents of Para No.4 of objections are wrong an
denied. It is stated that the compactor has been duly installed and
at present the same is functioning.

5. That contents of Para No.5 are wrong and denied. It is
denied that the submission of the Respondent in respect of Actioq
taken in regard to single use plastic is misleading. It is submitte
that the answering respondent to discourage the use of single use
plastic has spread awareness and posters has been pastedto stop
use of plastic for at relevant places. But in Punjab Agriculture
Market produce Act 1961, Rules and bye laws there is no provision
for imposing fine, thereforeMarket committee has written letter to
MCL to take action against vendor using single use plastic.

Photographs of the poster are attached as Document RP-4/$ .



135 5

6. That contents of Para 6 are wrong and denied. It is
submitted that the submissions in the present Paras are misleading
based on assumptions and presumption and without any basis. It
is stated that the land is given to MCL as per proceeding dated 19-
10-2023 and MCL has installed the compactor which is functional
at site. It is denied that garbage has been disposed of by putting it
on fire and it is again reiterated that no information or complaint
regarding to any such burning has been received recently as
alleged. It is stated that the submission there is any deliberate
non-implementation of the order on the part of the PMB is wrong
and denied.It is submitted that the contractoris responsible for
disposing of the garbage and to clean the mandi and when he fails
to perform his duty fines were imposed on him. Thus the PMB has
taken all steps for due implementation of the orders of this
Tribunal. Further as regards non-compliance, if any, on the part of

MCL, the same has to be replied by them.

In these circumstances, it is prayed that the objections of the

applicant may kindly be rejected ,
PP Y Y ] oy ‘

PUNJAB MANDI BOARD/
RESPONDENT NO.4

THROUGH W
[SIDDHARTH MITTAL]

DATED: 05.04.2025 ADVOCATE FOR THE RESPONDENT
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/
IN THE HON'BLE NATIONAL GREEN TRIBUNAL
(PRINCIPLE BENCH AT NEW DELHI)
MA No.63/2024
IN
O.A. No.199 OF 2023
IN THE MATTER OF:
Kapil Dev ...Applicant
Versus
State of Punjab & Ors. ~..Respondents
AFFIDAVIT

I, Bhajan Kaur w/o Late Sh. Harvinder Singh, Age 57 Years, DGM
Projects, Punjab Mandi Board, Sector-65-A, JagatpuraByepass, Mohali

Punjab do hereby solemnly affirm and declare a under:-

1. That I the above stated deponent is competent to swear by way of
the present affidavit.

2. That the contents of the above reply to the objections are true and
correct to the best of my knowledge as derived from the official
record of the Punjab Mandi Bard and nothing material has been
concealed therefrom.

3. That the Annexures are true copies of their respective original.

@/1‘“/@1 &

DEPONENT

* [ Regn. N

S.AS.

Verification:

Verified at Mohali, Punjab on ,2025 that the contents of
the affidavit are true and correct to the best of my knowledge derived

from the official record and nothing material has been concealed

therefrom. . é’l\ 6/4)1 /)

DEPONENT

K%{n’&@f :%gemitlrep [ é;fg (}3 , g

reement/Instrument read over]/
Qgplained to Deponent/ Declarant/
Executant in his/her language who
seemed perfectly & understand the /AR
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ANNEXURE RP-4/3

[Dispatch No. PMB/22/19086/3 /529908 Dated: 05.12.2023 : 02:56

Sender: Project Branch]

Punjab Mandi Bhawan, Sector 65-A, SAS Nagar [Mohali]

e.Mail: pmb.gmp@punjab.gov.in

No. Project/- Date:
The Joint Commissioner
Nagar Nigam, Ludhiana
The Chief Engineer [North]
Punjab Mandi Board
SAS Nagar, Mohali
The General Manager [Estate]
Punjab Mandi Board
SAS Nagar, Mohali
The Joint Controller [Finance & Accounts]
Punjab Mandi Board
SAS Nagar, Mohali
The Senior Town /Nagar Planner
Punjab Mandi Board
SAS Nagar, Mohali
The District Mandi Officer
Punjab Mandi Board
Ludhiana

The Secretary
Market Committee

Ludhiana
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Sub: In Dana Mandi, Gill Road, Ludhiana, and Fruits &
Vegetables Mandi, Karabara Chowk, Ludhiana and
for the disposal of the Fruits & Vegetables waste &
garbage and to allot site to the Nagar Nigam,
Ludhiana for installation of Compactor and for
sending the Minutes of the Meeting held on
19.10.2023.

On the above said subject, i8nthe Dana Mandi, Gill R ad,
Ludhiana and Fruits & Vegetables Mandi, Karabara Chowk,
Ludhiana, and for the disposal of the waste & garbage of Fruits
& Vegetables, and for allotment of the site to the Nagar Nigam,
Ludhiana for installation of Compactor, a copy of the Mee *~ gs
which was held on 19.10.2023 under the Chairmanship of the
Hon’ble Secretary Board, is being enclosed herewith this 1 tter
for further required action.

Sd/-XXX

Encl: Minutes of Meeting [Deputy General Manager [Project]

[4-Pages]

Endst. No. Project. Date:

A copy of above is forwarded to following for informatio: :

1. PA to Secretary, Board for information of Secretary Boérd.

2. PA to Joint Secretary for information of Joint Secretary.

Sd/- Deputy General Manager [Pro’ect]
for: Secretary

-CERTIFIED TO BE TRUE TRANSLATION-

-ADVOCATE-
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[Dispatch No. PMB/22/19086/3 /529908 Dated: 05.12.2023 : 02:56

Subject:

Sender: Project Branch]

In Dana Mandi, Gill Road, Ludhiana, and Fruits &
Vegetables Mandi, Karabara Chowk, Ludhiana and
for the disposal of the Fruits & Vegetables waste &
garbage and to allot site to the Nagar Nigam,
Ludhiana for installation of Compactor and the
Action Report/Minutes of the Meeting held on

19.10.2023.

In the Dana Mandi, Gill Road, and Fruit & Vegeta les

Mandi, Karabara Chowk, Ludhiana, for the disposal of the

wastes & garbage of fruits & vegetables, a Meeting was held on

19.10.2023 under the Chairmanship of the Hon’ble Secretary,

Board. The following officers were present in the Meeting:

Present:

[1].

2].

3.

[4].

5].

Shri Rahul Gupta, [AS, Nagar Addl. Secre ary,
Punjab Mandi Board, SAS Nagar, Mohali.

Shri Ankur Mahindru, PCS, Joint Commissio er,
Nagar Nigam, Ludhiana.

Shri Manjit Singh, General Manager [Estate], Punjab
Mandi Board, SAS Nagar, Mohali.

Shri Swaran Singh, Deputy General Manager
[Project], Punjab Mandi Board, Mohali.

Er. Mohit Batra, Superintending Engineer [Hqrs],
Nominee of Chief Engineer [North], Punjab Mandi

Board, SAS Nagar, Mohali.
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[6]. Smt. Jaspreet Kaur, Joint Controller [Fin., &
Accounts], Punjab Mandi Board, SAS Nagar, Mohali.

[7]. Shri Birinder Singh Sidhu, District Mandi Officer,
Punjab Mandi Board, Ludhiana.

[8]. Shri Rupinder Kumar, Executive Engineer [South],
Punjab Mandi Board, SAS Nagar, Mohali.

[9]. Shri Harinder Singh Gill, Secretary, Market
Committee, Ludhiana.

[10]. Shri Harpreet Singh, JDM, Nominee of Se. ior
Town/Nagar Planner, Punjab Mandi Board, SAS
Nagar, Mohali.

MINUTES:

According to the directions of the Secretary, Board on
10.05.2023 and discussions held therein, the District Mandi
Officer, Ludhiana vide his Letter No. 419748 dated 25.09.2T23,
it was reported that the Nagar Nigam, Ludhiana vide their L “tter
No. 289 dated 22.09.2023, it has been desired that in case the
Subzi Mandi, Karabara Chowk, Ludhiana, a site measuring
21500 Sq. Yds. and in Dana Mandi, Gill Road, Ludhiana, a site
measuring 1500 Sq. Yds. Is allotted to the Nagar Nigam,
Ludhiana for the installation of the Compactor, and then om
the Nagar Nigam to the Market Committee & Subzi Mandi, and
for the disposal of waste/garbage ‘free of cost’ will be gove ned
by the following terms/conditions:

[1]. The waste/garbage from the Market Committee/Subzi

Mandi in the segregated form [Wet & Dry garbage/waste]
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in which quantity of 20 metric tons Appx. would be there,
and the Nagar Nigam, Ludhiana by its own transportation
of the same separately will be reached/brought at the
installed Portable Compactor.

[2]. As per the correspondence already going on between the
Nagar Nigam, Ludhiana & Mandi Board, and the joint
Visit, on behalf of the Mandi Board to the Nagar Nigam,
Ludhiana in the Subzi Mandi, Bahadar-ke-Road, apart
from the site measuring 1500 Sq. Yds. In the Dana Mandi
in the Backside of Arora Palace, it has been recommended
to allot a site measuring 1500 Sq. Yds. for the installation
of Portable Compactor, and for both these sites, No
Objection Certificate may be issued.

For: Dana Mandi, Gill Road, Ludhiana:

It has been informed by the District Mandi Officer,
Ludhiana that Nagar Nigam, Ludhiana, has requested for
the installation of the Compactor situated in Dana Mandi,
Gill Road, and at that site from the backside of the Mandi,
abutting the entire Railway Line, there are illegal-Jhuggis,
Jhopris, and houses are constructed, and regarding which
the Market Committee, Ludhiana has filed a case u der
the P.P. Act, which is pending in the Court of Sub.
Divisional Magistrate, Ludhiana [East].

The General Manager [Estate] has informed that in
the Dana 'Mandi, Gill Road, the site which has been

demanded by the Nagar Nigam, Ludhiana, and the
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Collector Rate of that is Rs. 18,900/- per Sq. Yd. and price
of the same for 1500 Sq. Yds. comes to Rs.2,835/- Crores.
According to the norms of PWD [B&R] @ 6% the anﬂual
lease amount comes to Rs. 17.01 Lac and Rs. 1,41,750/-
per month.

For: Fruits & Vegetables Mandi, Karabara Chowk, Ludhiana:

On the basis of demand of Nagar Nigam in respect of site
of the Subzi Mandi, Karabara Chowk, Ludhiana, it | as
been informed by the Mandi Officer, Ludhiana that the
Entry to the Subzi Mandi is through the Gate No. 3, w ich
in the present form is being used for other purpose. In
the Site-Plan/Naksha, this site has been kept reserved for
installation of the Bio-Waste Unit. Due to this reason, if
this site allotted for the installation of the Compacto;ir to
the Nagar Nigam, Ludhiana, then there 1s not
hurdle/difficulty for entry & exit from the Subzi M .di.
The District Mandi Officer has informed that during the
financial Year 2023-24 for the cleanliness of the Subzi
Mandi Contract was reserved & fixed as Rs. 98,44,789/-
in which 7.5 Con garbage per day and for its disposal the
Annual expenditure is of Rs. 40,78,875/- which comes to
Rs. 3,39,906/- P.M., and the remaining expenditure of
Rs.57,65,914/- is of lifting of garbage of fruits-vegetables
Mandi, which comes to Rs.4,80,492/- Per Month. The
quantity of the garbage increases or decreased according

to the season. From the Subzi Mandi due to the daily
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garbage/waste of more than 100 Kgs, according to the
Solid Waste Management Rules, 2016, the Subzi Mandi
falls under the category of Bulk Waste Generator. The
institutions falling under this category for their own bio-
degradable waste by processing the same in their own
area, and by the procedure/method of the Bio-Compost or
by the Bio-Methnization, the responsibility for the disposal
of the same lies with them. For the violation of these rules,
the Nagar Nigam has already imposed penalty of
Rs.52,95,000/- on the Market Committee, Ludhiana.

The General Manager [Estate] has informed that the
site in Fruits & Vegetables Mandi, Karabara Chowk,
Ludhiana, which has been demanded by the Nagar Nigam,
Ludhiana, the Collector’s Rate for the same is Rs.27,000/ -
per Sq. Yd. and for site measuring 1500 Sq. Yds. comes to
Rs.4.05 Crores. As per the norms of the PWD [B&R] the
annual lease @ 6% lease comes to Rs. 24.30 Lakh and
Rs.2,02,500/- per month.

The Superintending Engineer [Hqrs], Punjab Mandi
Board there is possibility that due to this Project & the
gases emitting out of the garbage/other types of che ical
and foul smell, there is possibility of resentment of that
area & residents. On this, the Joint Commissioner,
Ludhiana in the Saraba Nagar, Ludhiana, showed a video
of such a Project installed and told that this Project in the

Posh Area of Saraba Nagar of Ludhiana, for the last Two
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Years and is functioning satisfactorily and to the reside ts
of the area, there is no difficulty or complaint regarding
the same. Because, by the process of Portable Compactor,
the garbage is only compacted by which the liquid waste
comes out to which it is put by the Sewerage lines directly.
By which, there is no pollution.

After the detailed deliberations, all the Officers
present in the Meeting unanimously expressed their
approval/consent for the same and told that because for
the installation of this Project by the Market Committee,
Ludhiana, for collection of the garbage/waste from the
Mandis the expenditure which comes to Rs. 40,78,875/-
and for its Dispose off/Disposal, and that garbage/waste,
the same is not being done as per Solid Waste
Management Rules, 2016. The Nagar Nigam, Ludhiana
for ‘Dispose Off of the garbage/waste from both tl}ese
Mandis, the compliance of the Solid Waste Managen;ent
Rules, 2016 would be done and N.G.T. there is no
possibility of imposition of any penalty. In both &the
Mandis for the site of 1500 Sq. Yds per Mandi, N;gar
Nigam, Ludhiana as per the norms of the PWD [B&R] for
giving it on lease is a sum of Rs. 41,31,000/- per annum,
but because the garbage/waste of both the Mandis will be
disposed off by the Nagar Nigam. Thus, in this manner for
‘dispose-off’ of the garbage/waste and deducting the same

out of the expenditure of Rs.40,78,875/- on lease, the
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remaming sum of Rs. 52,125/- per annum on lease on
both the above said sites [Fruits & Vegetables Mandi, in
Karabara Chowk, Ludhiana, and in Dana Mandi, Gill Road,
Ludhiana], the same will be given on the follo " g
terms/conditions of the Nagar Nigam, Ludhiana:
According to the above said decision, by the Senior T wn
Planner, Punjab Mandi Board, the action will be t en
regarding the Site-Plan /Naksha for Re-planning.

In this regard, from the Sewerage Board & Pollution Board,
No Objection Certificate will be submitted by the M ket
Committee, Ludhiana to the Nagar Nigam, Ludhiana.

The boundary wall of the site measuring 1500 Sq. ds.
taken from the Nagar Nigam, Ludhiana, will be done, gnd
inside that site the garbage/waste will be compac;ted.
Outside this site, there is no dirt/waste/garbage | be
spread.

According to the need of the Market Committee,
Ludhiana/Mandi Board , without assigning any reason,
may get both these sites vacated by giving Notice of wo
Months from the Nagar Nigam, Ludhiana.

As regards the illegal Jhuggis, Jhopris, and house at the
site allotted/fixed in Dana Mandi, Gill Road, and such
illegal possession will be got resolved by the Nagar Nigam,
Ludhiana at its own level by contacting & talking to the

illegal occupants.
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That this site will be allotted/given on lease for 10 Years
and with the mutual consent of both the parties, ma be
extended.

That it will be responsibility of the Nagar Nigam, Ludhi. a
for compliance/observing of the Solid Waste Manage ent
Rules, 2016, and instructions of Hon’ble National Green
Tribunal and Government.

There will be increase of 10% per annum 1n the lease
amount.

The penalty of Rs. 52,95,000/- which has been impo‘sed
on the Market Committee, Ludhiana by the Nagar Nigam,

the same will be exempted from Nagar Nigam, Ludhiana.

Sd/- XX Sd/- XX Sd/- XX Sd/- XX

[Addl. Secy] [Jt. Commissioner| [General Manage|r [D.G.M.]

Punjab Mandi Nagar Nigam [Estate], Punjab [Project]

Board, Mohali Ludhiana Mandi Board Punjab Mandi
Mohali Board, Mo ali
Sd/- XX Sd/- XX Sd/- XX Sd/- XX

Distt. Mandi Secretary Supdt. Engineer  Executive Er.

Officer, Ludhiana Market Punjab Mandi Board Punjab Man i

Committee, Ludhiana Board, Mohali
Sd/- XXX Sd/- XXX
Jt. Controller Senior Town/Nagar Planner
[Fin & Accounts] Punjab Mandi Board, Mohali

Punjab Mandi Board, Mohali

-CERTIFIED TO BE TRUE TRANSLATION-

-ADVOCATE-
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‘Logo’ 0161-2780922
Office of Market Committee, Ludhiana

eMail: . _ __ ____________. ov.in

Letter No. 000918 Dated: 08.06-24
M/S Yabar Abbas Gaur Contractor
Kunfer, Chanderkote, Ramba, J & K
88998452531
Subject: Regarding non-cleanliness in the New Subzi M di
and Farhi/Retail Market.

On the above said subject, it is written that in respec of
the New Subzi Mandi, Farhi/Retail Market and Tajpur Rqad,
Machhi Mandi, falling under the Market Committee Ludhiana,
and work of cleanliness is being done by your Firm. The Mandi
Supervisor has brought to the notice of the undersigned that on
06.06.2024, 07.06.2024, and 08.06.2024, the cleanliness work
of the New Subzi Mandi and Farhi/Retail Market, Ludhia_pa,
has not been got done by you. Due to which, in the Mandi tléere
is filth/dirt/waste scattered here & there, and there are he;ps
of garbage. According to the Condition No. 17 of the DNIT, the
work will be done daily in Subzi Mandi, Ludhiana, Farhi/Retail
Market and Machhi Mandi, Tajpur Road, viz., there will be no
holiday on any day. But, by you the cleanliness of the above
said Mandi has not been done on the above said dates.

According to the Condition No. 24 [2], the Contractor after the

cleanliness, for the garbage/waste collected, will lift it from the
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Mandi to a faraway place at its own level and make
arrangements for the same, and legally as per the d
directions of the NGT, for the disposal of the same, the
arrangement will be made. But, till date you have not lifted the
gathered garbage/waste, and in the Mandi at different pl ces
there are dumping place have been created, due to which the
reputation of the Punjab Mandi Board and its office is b ing
spoiled. Earlier by this office vide Letter No. 000788 d ted
17.05.24 a sum of Rs. 30,166/- was imposed as penalty. By
taking a serious notice of the above violations, according to the
Condition No. 19 of the DNIT/Agreement, on 06.06 24,
07.06.2024, and 08.06.2024 in lieu of not-cleanliness wor in
the New Subzi Mandi and Farhi/Retail Market and in lieu o{ 03
days, the requisite amount of Rs. 45,248/- equal to the penialty
amount is imposed, and recovery of the same will be made ﬁéom
the monthly bill. Apart from this, regarding the above sg d,
your explanation may be submitted to this office within 24
hours of the receipt of the same, and it is again strictly dire ted
that in future according to the terms/conditions of the
DNIT/Agreement, the cleanliness work on daily-basis in resgect
of the Subzi Mandi, Retail Market and Machhi Mandi, Taj ur
Road, may be ensured.
Sd/- XXX
Secretary, Market Committee, Ludhi a
-CERTIFIED TO BE TRUE TRANSLATION-

-ADVOCATE-
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‘Logo’ 0161-2780922

Office of Market Committee, Ludhiana

e.Mail: pmb.smcldh@punjab.go .1n

Letter No. 000788 Dated: 17-05- 4
M/S Yabar Abbas Gaur Contractor
Kunfer, Chanderkote, Ramba, J & K
88998452531

Subject: Regarding non-cleanliness in the New Subzi M * di
and Farhi/Retail Market.

On the above said subject, it is written that in respect of
the New Subzi Mandi, Farhi/Retail Market and Tajpur Road,
Machhi Mandi, falling under the Market Committee Ludhiana,
and work of cleanliness is being done by your Firm. It has come
to the notice of the undersigned that on 15.05.2024, and
16.05.2024, the cleanliness work has not been got done by you
in the New Subzi Mandi and Farhi/Retail Market, Ludhiana.
Due to which, in the Mandi there is filth/dirt/waste is scattered
here & there, and there are heaps of garbage. According to the
Condition No. 17 of the DNIT, the work will be done every da in
Subzi Mandi, Ludhiana, Farhi/Retail Market and Machhi Mandi,
Tajpur Road, viz., there will be no holiday on any day. But by
you the cleanliness of the above said Mandi has not been done
on the above said dates. According to the Condition No. 24 [2],
the Contractor after the cleanliness, for the garbage/w ste

collected, will lift it from the Mandi to a faraway place at its 1wn
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level and make arrangements for the same, and legally as er
the and directions of the NGT, for the disposal of the same, the
arrangement will be made. But, till date you have not lifted the
gathered garbage/waste, and in the Mandi at different places
there are dumping place have been created, due to which the
reputation of the Punjab Mandi Board and its office is be" g
spoiled. By taking a serious notice of the above violatio s,
according to the Condition No. 19 of the DNIT/Agreement, on
15.05.2024 and 16.05.2024 in lieu of non-cleanliness wor in
the New Subzi Mandi and Farhi/Retail Market and in lieu of 02-
days, the requisite amount of Rs. 30,166/- equal to the penalty
amount is imposed, and recovery of the same will be made from
the monthly bill. Apart from this, regarding the above séid,
your explanation may be submitted to this office within 02-D.i«,1ys
of the receipt of the same, and it is again strictly directed tha in
future according to the terms/conditions of the
DNIT/Agreement, the cleanliness work on daily-basis in respect
of the Subzi Mandi, Farhi/Retail Market, and Tajpur Road
Mandi, may be ensured. In case of failure to do so, according to
the conditions of the DNIT, the required action may be initi Eted
against you.
Sd/- XXX
Secretary, Market Committee, Ludhi a
-CERTIFIED TO BE TRUE TRANSLATION-

-ADVOCATE-



) leadernabbed
wilting spouse

gone out of station to attend

1ICE
a marriage. “It was due to a
domestic help that I was

ng his saved, otherwise I would
srmer have beenin great trouble”,
r, has the woman said while con-
Xlice trolling her tears. The inci-
nder dent occurred over a trivial
rand - issue at their house in

was = Tagore Nagar here. . s
iced On Thursday, she met MP
aes- - Sanjeev Aroraand demand-
nin edjustice as she feared that
ys. her in-laws’ were influen-
iali . tial. Arora assured her sup-
in- © port in the matter.
rst In 2012, the suspect was
ad = arrested along with a few
st~ other YAD leaders for
n allegedly assaulting an
is ' AIG-rank official. When
\l = the incident drew atten-
2 .tion of people, the SAD
l had claimed that it had
already expelled Rishi and
other suspects from the
party and had nothing to
do with the attack on the

police official, -
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Sanitation. drive startsat Vegetable Heroin,
market after Mayors Inspection

Ut S e sk Y,
TRIBUNE NEws SERVICE

LUDHIANA, MARCH 13
To ensure hygienic condi-

tions-at the main vegetable -

market of the city on'the
Bahadurke road, Mayor
Inderjit Kaur inspected the
place and directed the offi-
cials concerned to ensure
cleanhness in the market.

«The -Mayor directed the
officials to take up a massive
cleanhness drive in the area
and clean the site. Working
on the directions of the May-
or, the cleanliness drive was
started at the place.;

MC Jomt Commlssioner ) themwcbodyastlus goalcan-.
"** not be achieved without the

Ankur Mahindroo was pres-

ent along with other. officials

of the civic body during the
inspection. ‘Mayor Inderjit

ber 1 city_ in Punjab. She said
that the public should support

support of the residents.
TheMayor furtherstated that

all steps are being taken to

improve solid ‘Waste manage-

iirected to ensure proper
aintenance of the parking.

selzed

LUDHIANA, MARCH 13
Cracking the whip
drugs and banned tal
police continued sea
ations and many sus)
being arrested on
basis. In the past 2

The Mayor stated thatitis  the police have arre
ebiggestparking siteinthe  persons and seize
old city area and alarge num-  from their possessio
er of residents, whovisitthe  The “Salem' Tabr
ld city markets or the civic  have registered atas
] office, park their vehi- Satnam Singh, a re
) 3 esatthesiteonadailybasis. Bhattiyan, under tt
t s fi th | Sheadded that the authori- - Act. The police said
ties have been directed to =~ wasarrested from ne
Maymnmmmmwﬁwvegembbmwkermtudm@a——mmntmn the. parking ‘area ing Medical -Hall
. properly. The Mayor saidthat  Road. The police s
ﬂlegmtmdmﬂleconmxgdays.- the civic body is alsoworking - tramadol hydrochlc
Meanwhile, to famhtatethe on the project for overall ren- - USP Clovidol 100 S
residents:: visiting d1£t‘erent ovation of the parking site. ' from his custody. .
.old markets in the mty,quor Till . that ‘time, temporary  Inanother maden
Inderjit Kaur conducted a steps should be taken to bowal police have
surprise inSpection at“ the 'improve the situation at the Rohit, a resident
multistorey parking ‘ot ground level " She also  Colony, and Rahul
;Adjoining Zone A officeofthe inspected the parking site New Maya Nagaranc
Mumcxpa] Corparation' (MQ outside the civie bodv's office  gmofhervinfromthe
and issued necessary. direc- . OnMarch12 thesust

near ‘Mata” Ram:chowk and

Kaur sald that cleanliness

drives "are being ‘taken up mentin thecntyandmatshemn
across the city and it is their . be conducting surprise inspec-
goal to make Ludhiana num-  tions to check the situation on

issued necessary directions

tions forimprovement.

nabbed near a templ

= ———
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ANNEXURE RP-4/5

o
4002
et Uwe Feas @ 3dfeans & 5![05!2020 21941’119I(A} Dt. 1?!03!2020
..... T e g \S } m C N‘ }';‘(c bm&.\n 3 \J\ “"I O-N\_q Y ?"3
wHHARR. ... 06 Mﬂb‘h— ‘-? S gt Bt

mmﬂﬁj JEA i e s memvmma;m
=y 7 3 fat wru £33 st R rea fem i3t el @huer 13wt Al mie @ | vz & s @ g3 9 303 e e Aeas
2 Afss IFe A3 B3 IHiEAR w3 RdeHs THe- -2020 EH3 FZE TITE) qI0 OF FT§ FINB BATEme A=A |

(a3t & 131 arel Gawz TEEN €A (3. ft9) |
y Part-l : Carrying charges/spot fine per Incidence/every default |
1. | wItITfer nefant enirar (5w »ERTs 33 § niar-nda & G50/ T2 w3 g7 §a2 T3 § nia-wta &1 ¥ 3 250
2. mﬂ%@g?m U 8, YOI #2 Rivet R fsmnit wzmra g3 § nsar-nsar & G36/6T ST M3 T A2 S0
3. :ﬂé‘_nft{mﬁwnug??' T, HeuBan &g dhowr g3 famet warra g3 § »idar-nita & TI6/6 TZ M3 T YA ITB G 5000
4. | gm I-ferfer netfon oot st »aAa I3 § MBA-NBA & FI5/5" YT w2 JT' Ia2 T3 § WoA-wEA 5 2T 3 | 1000
5. | fooast one Fasa g fRe fa RIQ, oo, uat mife feu 33 ARz 3 1 1000
K@ WB/TET T9a oS fR Ay 2dfte &9 33 iy a9y Bee w3 fumras wt nmi2 fsift uere? (&9 337 mft 595, FeZ v3
b | grfant & Foz ERA WP TTE 3 1 1090
7. | UB P9% A 7554 8% 3 exBe! o aF M a9, AeT w3 YEas 3 | 1000
8. | SeBRRSITRT HEG onrT B fou w3 Au3x B2 2 T3 Ay a95. hiez w3 Rreras 3 | 2000
9. | 6ewfera RATe onar &8 TAT3R AT UB 9 w2 w53a gt 3 M) J35, AT w3 fumas 3 5000
10. | ¥B EtE 7t 7a5a7 R 3 fefor@ RATS? ¥B' g3 7! 795, KT w3 frmas 3 | 2000
11. | fRO3 RRE R (5% UA93R) 3B 8B T2 7t 763 8° 3 33" Ay I35, ARz M3 irsvas 3 | 5000
2. | 98 &3 &' vEsa get 3 99T IF I A q94, AR w3 Ees 3 1000
13. | U8 E31E 7 755a @t 3 HisnrEl ! Taa! @ hBR! T8 JI A a35, ATz w3 fumras 3 | 2000
14 eﬂé—cﬁ‘ea'mwgw.ma? »ER TN, T3/ @ IR B, A TB, THVAEH T IF I3 Af! T35, BT 13 1000
is. @'u'aa"ﬁam 3§1033eu~¢um'z'wwr= /55 €8 TBTHIB W3 HAGSHS I3 BT MBAN-nEA SRS 100 & T n3 <00
»UE W3 FESK B g3 M a95, BT wS firmes 3
16. m%mw.méwmmmél : 250
17. | 7532 &< 3 59 wrie Myt 35 »3 A2z 3 | 5000
18, | Mniualas FE (i< (d 7a3x B2, 33, AEIE, 8P (€9 HBE (18 26 3a) M’ a38, HeZ ni3 (Meas 3 | 2000
19. | I3 3 &fue, &6, efon 37 (T2 &) mfe fég ez 3 | ' 5000
20. | SX®EI T T3 WP, mémmwmwémmﬁmémwmﬁamm 2000
21. mmamwzmmmza(ﬁe‘man WS, o3, g mfe) flez w3 fumras 31 - 1000
22. | 303, @31 TTEe 3 291 BIAEZ TTol ond’ I3 SuZ BEl SRS 185 nt 233 e & ouZ 3 | |~ 750
23. | B, R TTent & Ra3T Bt 3 & Myt q96, ATZ M3 fudas 2 | 1500
24. | fes, wame Tfent 38 37 T X906, Aeg »2 fEas 3 | 1000
25. | TAUS®. EITAN I, aBEt B, N31aB ACd. BEICT! Mite e RIt, mmz’aw?m%mm%nzhvaaal 2000
26, | ¥B feg EAfUmE (I To) TTB 3 | 500

quantity found/Impounded as per Punjab State Plastic Cary Bags (Manufacture, Usage and Disposal Control (Amendment) Act 2016 as under :

e 77 umriea &t fa (RAlase A fendnm) (5331 (Afa3) Waz 2016 3 wEAT R} fonad? yFefys vemfea &R o gz gR 32, ReT awe 32, 2w 32 w3 yom
:mﬁm?mmﬁﬁm&vunémmma?mmu

Pan-ii : The person found manufacturing, storing, selling and usage of prohibited plastic carry bags will be liable to pay penaity perincidence on mjbasis of

27. | 100 IH IR AT ABATA NI | 2000
28. | 101 @M T 500 arH 31 783 A3 AR HST 3 | 3000
28. | 501 g T | Ta®g ™ 3 7E3 131 A H3 2 | 5000
30. | 13 5 QBN 3d a3 ais1 aEl H3a' 3 | 10000
31. | 4fapqu T W AT AR AEINIT T | 20000

JPan-III : The person/bodyiproject proponent/concessionaire/ULB who is found actually burning such material and or responsible for abetting such burning would
be liable to pay environmental compensation per Incidence as per NGT orders dated 22.12.2016 in O.A. No 199/2014 Utled as Almitra H Patel vis Uol & Ors as under

3PF § w31 BaTE2 2 RUS% HIT6A) fe8 Korew e J 5000

3NG4 %0 w3 few 73 § v =@ 3 A a#mxwﬁzwfa@?wm }{'a"—a;r\\ 25000
3% votes A AR 3 f2 3 DAY, L 0 . JaL .3 ... d L0 R, Ap—— - Um 92 | 7l Ry s QA & 32
@ 792 e il TEA TTed R fom § Wzop o3 9 3w foa ﬁ?ﬁ;WQTl

PR WS’W"‘““‘“{"'?W?*'
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ANNEXURE RP-4/6

s a1 T&arH, B‘FEIM'E’ - el
2l
Saa J uHy 33 B A2 ?s 5/105/ 10 4!1 n1(A) Dt. 11!03!2020 ‘__;Q;g,\
\"\\ i ,1 f‘} "‘Ap\,__A\ T) )
1 ‘}\{\ h E & ¥ W “" r’

......................................................... anae

s s LL ..... gmwmﬁwam&mmmmmmoawmms@ S 3 | fem
= oe § TR wﬁ*hw%ﬁﬁw%m&rﬁ%meﬁWWannﬁra@|mmmﬂmmmfﬂmmma
2 RfEg IAT RBANT N TEBERR w3 A5 g2ima-2020 »ERS geel qaeel qa0 32 Fog gaa' sarfens Rqr |

[R& A o) GEwT TEaW IR (3. (7))
Part-1 : Carrying charges/spot fine per incidence/every defauit

1. | et meian hra fsnd w3 § WA W & J95/8 BT M g 9T T § wAa-mEa e 3T 3 | 250 |

2 m?,mfsgcggﬁw IR w5, YTIAt w3 Rfent (&9 fsmt wEra g3 § wodi-»ial &7 J36/5" ST w3 T3 §a2 5000

3. :gx;;“amﬁ‘mm WEIUBIR 129 St T3 FSTN ngFTS G2 § nbal-niBal & JI6/E T »3 T JIE TR § 5000

1. | gFR A3-faurEr! mefonn nrat Famit niERT &3 § »lal-»Ad & TEH/E AT w3 TI' IAZ TB § wEA-»EA 5 2T 3 | 1000

S. | Ten@s! WS Fasa B fRe fa A3, a|h, uaa! nife fRe g3 fez 3 | 1000
NI PR GE T3] ¢e TG 21 9B 2t R g3 miyt a9 AeE w3 freras wt naZ far) umre! 149 g3 Myt 2as, BT 1000

6 | orfout § mez B v T9E 3 |

7. | ¥® EST W 753a B 3 TRBOR T I 7Y T, HZT »3 BB 3 | 1000

2. | TTBIRIITTY NES onid ¥R fEE w2 REST B 3 I At a95, fiee »i3 es 3 ) 2080

9, | BeTeR FRIT D9 &% TSR TAC R 39 w3 753a B 3 At 35, AT w3 Aeas 3 | 5000

10. | ¥& B9 7 7337 get 3 fefen@ ARE 38 T A @95, Rz w3 s 3 2000

11. |fros FRae (576 oweERA) 3B U TR At ST B 3 a3 Ayt @95, ReE v s 3 5000

12. |48 BT ¥ S55Q 5 S I ¢ I A q95. AeZ w3 e 3 | 1000

15. | 9% & 7 753q g% 3 HionrEd et Tt @ KR AW T3 AN T35, BT 13 REas 3 | 2000

14, ﬁéﬁ#mw?v TR 33, »EM TN, F3/SH 2 TR TB, FEA TB, THVAER el B I Ayt TS, BEET S | 00

e @?7&3’763?1038?&23%‘?’ mwm»@m&mm-mmﬁawmw o
| »eE w3 FB3T g I W 79E. AR wE fumas 3 |

L6, | a0 e Fesa g, FIEa’ 3 @3 e M3 gaz 3 |

250
17. | s g S dER e et IIE WS AT 3 | 5000
18, | Wealgaies AE® fav fa A&sa g2, 98, AR, asht &9 wae (fEx 25 3]) Myt T35, HTZ M3 BTS2 | 2000
19. | % % &f0e. 578, efown 2H (TI gAY me feg ez 3 | 5000
20. | TEET T I3 UBH, WM © Y, I, 13, S feR e g gas' e wad w a3 dT Aez 3 | 2000

21, | uB3 AEIT €1 753 g T Hiewf famt HE/22T (A 1 an, N3, 37, BT mie) ReZ w3 fveaa 3 | 1000
22. | 3331, 321 TE0A w3 T EATGE TTE O 33 JuT BEI SRE fES R 2A wie & T 3 | 750
23, | TE, AESTH TTEH ¢F A53d B 3 I3 Wy I96, A 3 frmas 3 1500
24, | Fms, IR Tfen B TT A TIA, ReE M3 fumas 3 | 1000

25. | JRJSTE, BITHA OH. IETAR, A31G8 RIS, mmmmmwmmémmmmm 2000
26. | ¥% feg 2A VAR (T8 ¥9) TI& 3| 500

{Pant.li ; The person found manulfacturnng, storing, selling and usage of prohiblited plastic carry bags will be liable to pay penalty per incldence on the basis of
quantity foundimpounded as per Punjab State Plastic Cary Bags (Manufacture, Usage and Disposat Control {Amendment) Act 2016 as under:

e IR usRfeR a9 B (NEQTvs afRA/fERdnaR) fas3a (Rfa3) Mae 2016 2 wERT # fonadl yItefez ummfea af da 5=gR 2, AT aw I2, ¥R 32 n3 Yyl
FI2 T2 2% 2 T3 T3 A wIe Re T3 7E I fsmt »ERT gorrs! °F & Jaerg 3¥ar |

27.| 100 IH A FES A I HST T | 2600
28. | 101 3™ T 500 I 3 793 A3 AL W3T 2 | 3000
28. | 501 3gm 3| (@B a4 3 783 3T AET 3T 3 | 5000
30. | 1T s faBam 3a A8 ardl aet K39 3 |

fGu00
31. | afaBsgu T WA T A w3ar 2 | 20000
[Part-(if: The person/body!project proponenUc oncessionaire/ULB who Is found 6ctually buming such matenal and or responsible for abetting such burning would
be liable to pay environmental compensation per incidence as per NGT orders dated 22.12.2016 In O A. No 199/2014 Utled as Almitra H Patel vis Uo

{ & Ors as under
32. | g3 & v@ A8 3 RUI gatAd fod WAaRT -

5000
33.0 %0 W3 2T 73 § wa mrB 3 A Aded) aBams Yt nife 63 v 25000

%
Tefes it At 3 fa IRT Y. mR
%?Ea?m itk IR w;g;lim :&a {;m :o ﬁmz?’rswmwgi 1B R few iR & 92

»T\'ﬂg:waém
2 BFR
AR

2T 2. '?2\ 8 Bedhte L0

B SR

B&uz aus T 2 eAsy3/fama »IE ?:'/\
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(2} In Duplicate
- Receipt for recovery of fine

Year
Book No. 7 No. 89 | -
697 | | ' Date B]‘&/ML-
Name of the Court

Tt U 47 mm;%:d Camels

Received from Sh.

Son of ‘ ’ / - Caste

-

: ‘Resident of

©

Amount _{ o;go‘o/f T Hguna-d o~»Q7

% .

Reasons of fine

gf‘s@a@f‘ﬁmﬁss
at éﬂféﬁa: Z 28 B> 38
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(2) In Duplicate
Receipt for recovery of fine

- Year

BookNo. (7 No. .

gb‘g - Date 1’3/9/-9/2-—

Name of the Court

‘gé’c MM%V g o Pel(" C}v’ﬂna@

Received from Sh.

Son of ‘ / : Caste

Amount {0, 0"6’27/ f’“ 7?’14 ‘41410\4/2&3 m&

- Resigient of

Reasons of fi neme(' 4(‘",‘ _&7\:\' Sn. Mo 20 /g :

e e b 9 : (a ing Offi P&
/é" | [.ng g"{ﬁa : i.oij ala & rae lanaas.s
e il 4

% v ey ; =
. bR B /ﬁ/l‘ vt
e i x*f/
i mouat ® : :
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Reply to objections filed by the applicant

1 message

Abhijeet Varshney <abhijeetvarshney62@gmail.com>
To: engineerscouncilindia@gmail.com

B Kapil Dev final.pdf

M.A. No. 63/2024 in Original Application No. 199/2023
Kapil Dev

Vs,

State of Punjab & Ors.

Please find the attachment

ABHIJEET VARSHNEY
ADVOCATE

Office of Siddharth Mittal
B-26,Lower Ground Floor,
Jangpura Extension

New Delhi - 110014

Ph No.-9717230563

Abhijeet Varshney <abhijeetvarshney62@gmail.com>

35

Mon, May 5, 2025 at 5:30 PM


https://drive.google.com/file/d/17U32DVS-XJdg995x5mBli22DmnYI19Ch/view?usp=drive_web

